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NOTES OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

jr j _aZQQi 
i-Jearred counsel for the cetitjoner arid 

Assoiates are absent when called. There has been 

no request made on their behalf seekinc! aJjcurnmerit. 

' In this matter pleadings have been completed and 

the matter relates to retirement. In view of this 

it is not poasible to drag on the matter iriefinitely. 
- 	 - 	1 - 	- 	
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Mil.Standing Counsel for the respondents and also 

perused the records. 

In this O.A. the petitioner has ryed for 

alioing him to resume his duties till the 3.ate of 

retirfient from service by quashing the ord€z, 

accpeting his voluntary retirement. He has also 

INV 	
asked for release of salary afld other service benefits. 

%--' espondents have filed counter 	pozing the prayer 

of the aopiicant. Applicant has not filed any rejoinder 

For the purpose of consiaeririg this petItion 

it is not necessary to go into too many facts of this 

ç 	 case. Admittedly the cetiicner was working as 

-angmete, Gang No.26 in S..Rai1way,  iKantahari, 

/ 	 when in order dtd 8 .9 .1998 vide 	xure- I he 
I- 

was retired from service w.e.f. 8.12.1998, after Lc cd 
three months notice. In this order at Annexure-1 

it has been mentioned that the notice for voluntary 
- 	 retirement given by the applicant has been accted 

by the cmoetent authority. The grievance of the 

Cy 1' 	aplicaflt is that, he never mzek gave any notice 

- 	for voluntary retirement, but his thumb impression 

w a s taken n a blank paper ar it w a s utilised for 
W140 ffY 	retiring him voluntarily from service, even though 

he had not given any such notice and this why he 

	

/ 	hag come up ir this C.A, with. the prayers referred 

to earliet, 

it is not necessary to reEer to the averments 

B EsRA' made by the respondents in their counter, because 

Sir 
these will be referred to while considering the 

suthissions made by the learned &ldl.Stacidjnq Counsel. 

L 

	

	 It has been sunitted by Mrs.ikd-ar that the 

applicant did suhit a notice for uiuntary retremet \ 	o 	 - 
ith his thunh impression and as per rule, hiz,  thmh 

/ 	 inression was certified by two witnesses, viz., 

- 

	

	/s.2ihari Patti end NukuncI. Accc-rdiagiy after expiry 

f three mucith rot1.c  

ZI 

- 
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from service 8.12,998. It is fther subnitted 

that the case of the rlicarit was =t eNuircd  
into by D  ..N., Sambalpur, who in 	rort 

dated 20.1.1999 vide Annexure_R/l, found that as 

per practice, the 

out leave application arother appiic'nsiad 

written out the application and that the stahlishment 

Clerk had written the same with the consent of the 

aplicant and two witnesses have also signed along 

with the applicant in that notice. It is further 

submitted that the petitioner applied, for rension 

RAR 
and he submitted pension papers along. with ±it 
joint photograph with his wife. In view of the 

above, we hold that as the grievance of the 

applicant has been enquired into by a senior officer 

of Jistrict Pigineer rank and he has found that 

the applicant in fact submitted the notice for 

voluntary retirement, and as his thumb impression 

in the notice was certified by two other employees, 

it cannot he held that hidid not actually give 

notice for voluntary ret:r€ment. Appiican.t had. also not 

made any averment as to why two of the witnesses 

in the notice for voluntary 	 are 

coworkers should give wrongIitness. He has also 

not: made any averment regarding 	.iication of 

the notice of voluntary retirement by two of his 

colleagues. Moreover, we find that the ap:iicant 

has been retired on 8 . 12 • 1998 and after r eceir,t of 
t 	l 	i 	s he hs aoroacheaermIna 	 t  

thls Tribunal only on 15.2.2300. In. view of this 

e hold that the appl-icant is not entitled to any 

- f the reliefs prayed fore The O.A. is held to he 

ithout any merit and the same is rejected, but 

Jithout any order as to costs. 	 i. 
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